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THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): I shall
now put the Statutory Resolution to vote.
The question is:

"That this House approves the
Proclamation issued by the President on
the 17th March, 1982, under article 356 of
the Constitution, in relation to the State of
Kerala."

The motion was adopted.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NIJMA HEPTULLA): We will
now go to the next item on the agenda.

SHRI SHIVA CHANDRA JHA: On a
point of order. I am insisting 'Ayes' have it on
my Motion. Either by voice vote or by
standing...

THE VICE-CHAIRMAN (DR.

(SHRIMATI) NAJMA HEPTULLA): We
have finished Kerala. We are going now to
Assam. Mr. Dinesh Goswami.

ot fva w7 ®U ST AT Y T
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SHRI DINESH GOSWAMI (Assam):
Madam, Vice-Chairman, on a point of order.
If Mr. Jha insists that there should be voting,
we will have to go for voting. I am submitting
to you, Madam. But 1 will request Mr. Jha,
let him not insist when the entire Opposition
is not insisting.

SHRI SHIVA CHANDRA JHA: Whether
by standing or by voice vote. (Interruptions).

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): We
put it to vote.

SHRI SHIVA  CHANDRA  JHA:
There must be voting here. "Teft,
81, 09 981 @1 21 98 UF queqey
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I am not withdrawing my Motion. I stand
by it.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): We put
it to vote.

SHRI SHIVA CHANDRA JHA: I wanted
a division.
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THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): Now
the decision is taken. We now go to Assam.
Mr. Dinesh Goswami.

() MOTION SEEKING REVOCA
TION OF THE PROCLAMATION
ISSUED RV THE PRESIDENT ON

THE 19TH MARCH, 1982 IN RE
LATION TO THE STATE OF
ASSAM.

(1)  STATUTORY RESOUTION
SEEKING APPROVAL OF THE
PROCLAMATION ISSUED BY THE
PRESIDENT ON THE 19TH
MARCH, 1982 IN RELATION TO
THE STATE OF ASSAM.
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SHRI DINESH G*)SWAMI (Assam):
Madam, Vice-Chai ‘man, I move the
following Motion:

“That this Ho ise recommends to
the President th:t the Proclamation
issued by the Prisident on the 19th
March, 1982, urder article 356 of
ihe Constitution, in relation to the
State of Assam be revoked.”

Madam, we just now discussed
Kerala. But I thiik the situation in
Kerala and the siti ation in Assam are
entirely different.. .. (Inferruptions)..
May I have the patience of the hon.
Members, please’ The situation in
Kerala and the situation in Assam
are absolutely different.

In Kerala there were 70 members
on each side and he Speaker had to
save the Government. One member
defected—or “chan red his side” as the

-~ Members may put it—and ultimately
the Governor, under article 174, dis-
solved the Assem'ily. But the facts
relating to Assam are that after the
Anwara Taimur Ministry resigned—I
am speaking abou the strength from
the Assembly Secretariat's own
record—the rulint party-—-Congress
(Ty had 43 Memb rs, Janata had 27
Members, the Lef had 24 Members,
Congress (S) had three Members and
Lok Dal had one Member. So, the
strength of the rerognisd parties was
that the Congress (I) had 43 Mem-
bers... (Interrupticns) .. . Madam, may
I expect some order in the House?

a THE VICE-CHHAIRMAN (DR.
(SHRIMATI) NAJ/MA HEPTULLA):
Yes. Please listen to him.

SHRI DINESH 30SWAMI: What
I was pointing Hut was that the
strength of the pa'ty according to the
Assembly’s own Secretariat was, the
Congress (I) had 43, Janata 27, the
Left 24, Congress (S) three and Lok
Dal, one. And the total strength of
the recognised nat-onal parties was 55
Members—Opposit on parties—and 43
of Congress (I). And four Members
of Assam Janata, three Independents
and two Others rave in writing to
the Governor of Assam that they sup-
port an alliance composed of the
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Opposition parties. Thus the total
strength of the Opposition was 64 as
against 43 of the Congress (I). And
on November 16, 1981, the Opposition
sta’zed their claim with 64 Members
giving it in writing to the Governor
of Assam. The Governor accepted
that so far ag 52 Members of the
nationa] parties were concerned there
was nothing to question their allegi-
ance to the alliance but he expressed
his doubt regarding the other regional
parties and also the Independents and
asked the Members of the regional
parties and Independents to submit to
him, jn writing, as to whether they
were in favour of the alliance. These
Members submitted to him, in writing,
that they were supporting the alliance.
So, even if we take into account the
strength of the nationa] parties, the
Opposition national parties were 55
in number as against the strength of
43 of Congress (I), plus he had, in
writing, the signed support of nine
other Members in support of the alli-
ance and thus all the time 64 Mem-
bers supported the alliance as against
only 43 of the ruling party.

On January 10, 1982, there was a
change in leadership of the Congress
(I) when Mrs, Anwara Taimur step-
ped down and Mr, Keshayv Gagoi was
elected the leader. I have got nothing
to choose between Mrs. Anwara Tai-
mur and Mr. Keshav Gagoi. It is an
internal party matter. But the fact
remains that on that day when Mrs.
Taimur stepped down four Members
resigned from the Congress (I} and
supported the Alliance, taking the
total strength of the Alliance to 68 in
a House of 119, It is rather surpris-
ing that when the total strength was
68 as against 119, the Governor of
Assam who repeatedly assured the
Legislators as well as the people of
Assam that at no point of time will he
permit a minority Government to be
saddled in power, suddenly called
upon Mr. Keshav Chandra Gagoi to
take up the Chief Ministership of the
State at about 830 in the night. On
that day I was there and I received
an invitation, a peeculiar invitation,



down. The subsequent facts have
proved that when the Assembly was
called again the ruling party had only
43 Members—there were 43 seats
allofted to it, the ruling party, the
Congress (I). May I know an answer
from the Home Minister, that when
in violation of all constitutional pro-
visions the Governor installed a mino-
rity Government and when the mino-
rity Government runs the adminis-
trations for some time, is it not an
unconstitutional Government? And
who is going to answer for the acts
of the unconstitutional Government?
Am 1 {o conclude that the federalism
in this country has come to such a
stage that you will permit federalism
only if the party who can get into
the seat of power in the State is the
Congress (I) and no other party?
The Governor did permit a party of
43 Members to form a Government
on the ground that they could test
their strength in the Assembly, May
I know why did the Governor not
permit 64 Members who came forward
and staked their claim to form a
Government and test their strength
in the Assembly? Now the Governor
in his report states that during the
last four years a large number of
MLAs have changed party affiliations.
May I know who these MLAs are
who have changed affiliations? When
in 1978 the election took place, the
Congress (I) had only seven Members
and their strength increased from 7
to 43. The Members of Congress (I)
were the Members who changed their
sides. The 64 Memberg did not change
their sides. But the Governor, in spite
of the fact that by defection the parly
position viag to 43, allowed Congress

It there would have a;
of horse trading, the

would have taken so
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Assam has only I wo representatives in
the Lok Sabha. We had six Members in
Rajya Sat ha. The process of ©lection
had star ed. The nominations were filed.
And you have denied the opportunity t,i
Membors coming Rajya Sabha. And
Assam will be a State whose 12
Members out of 14 will be unrepresented
in the Lok Sabha and 2 out or 6 will be
unrepresented in this Hojse.

The legislative procedure is that all the
laws pass d regarding Assam do not
come to t as House. The President passes
thoie laws. I think, so far as Assam is
concerned, we do not have a democrat)
Government. It is being run by the
executive Government, unparalleled, in
the history of the democratic ¢ mntries
unheard of in the democratic countries
and never comprehended by the framers
of the Constitution. Hsu is a State which
have no represe itatives in either of th
Houses, and '10 Taws passed regarding
Assam will have an opportunity of being
cmunised.

The Government have taken a grave
risk, and the risk is that the President's
rule under the Constitution cannot be
extended beyond one year. If the
Assembly would not have been dissolved
and supposing the Assembly bad run its
owi course, there would been time up t
1984 to solve the Assam tangle, g> for a
solution, have an election. Nov Mr.
Home Minister you cannot ext> na the
President's rule beyond th* 19*h of
March, 1983. You are going to sit in the
talks on the 8th of the next month, 7th of
April. From th- core of my heart I wish
the talks to succeed. But the time is very
sin rt. Supposing that the talks do not
succeed, supposing the preparation of
electoral rolls are not complete or the
entire process is not completed by t'e 19th
of March, 1983, what will happen? You
shall have to clamp emergency in Assam
in order to get out of constitutional im-
passe. You ha' e taken such a risk that *n
1983 Assam shall either have to go for an
t lection or shall  have

36 RS—5.
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emergency imposed. I think this is
something about which I do not know
why the Ministry, why the Government
has suddenly taken this decision. When
there was the entire proppoet of the
Opposition coming into power, you
ought to have tested. You would have
given expression of your bona fides.

The situation was not like that in
Kerala where the hon. Members were
changing sides here and there. In Assam
63 Members, all the time from October,
were staking their claim before the
Governor. At no point of time between
October and March did they change the
side. These 63 Members did not consist
of defectors. In fact you permitted a
Government by persons who defected,
but you did not permit a Government by
Members who did not defect. I submit
this has completely undermined the
people's confidence in the democratic
norms. Therefore, I have moved this
motion.

I know the motion is nothing except
expressing my strongest disapproval.
Therefore, I have taken this opportunity
of expressing my strongest disapproval
of your action because I feel that if
democracy is to survive in this country,
some basic norms shall have to be
followed whether you are in power or
somebody else is in power. If the norms
are not followed, then, democracy
survives only in formality, not in
substance.

I would only submit, in this context,
that in the present changed
circumstances, when the talks will be
resumed on the 7th, appeal to the
Government and to the movement
leaders that in order to avoid a direct
confrontation that I see in 1983 if the
elections are called for or if there is the
alternative possibility of imposition of
emergency, something which under the
constitutional provisions will be a
constitutional monstrosity, I do appeal to
both the sides, the Government to be
flexible in their approach, and the
students to respond with a certain amount
of flexibility if
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[Shri Ddnesh Goswami]

flexibility is shown on the side of the
Government—I do not want to go into
the details as these will be the subject
matter of the negotiations—so that both
the sides may show some amount of
flexibility, flexibility first by the
Government and response by the
students, so that a solution may be found,
sp that we might not face the possibility
of a total confrontra-tion between the
Government and the people in 1983.

With these words, Madam, I strongly
oppose this Proclamation issued by the
President, because I feel it is against all
democratic norms.

Madam, I move my Motion.

THE MINISTER  OF HOME
AFFAIRS (GIANI ZAIL SINGH):
Madam Vice-Chairman, I beg to move—

"That this House approves the
Proclamation issued by the President
on the 19th March, 1982, under Article
356 of the Constitution, in relation to
the State of Assam."

dTq, § agArgai g fm  sfady

a1 feeard goir SEF F AT gw T wes

FHC) TA § 9gA  qEAC QIEETH
wqdfY TF T ¥E FT A |
The questions were pre/posed.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA):
The Motion and the Statutory Resolution
are now open for discussion. Mr. V. B.
Raju to speak. Mr. Raju, the time is very
limited, only six minutes are there for
you.

SHRI V. B. RAJU (Andhra Pradesh) :
Madam  Vice-Chairman, such an
important matter as this being treated so
lightly itself reveals where we are, where
we are moving to. Madam, what has
happened in Assam really forms one of
the darkest chapters of Indian political
history when the historians in future
write. In this country we  claim that
we have a
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democratic polity. Is it only on the surface?
Is it merely a formal democracy, a technical
majority or minority? Is there any substance
in it? What will the posterity learn or pick
up the threads from? Where do we live and
what do we leave? I would request the
Home Minister to recall *Whose days when
the Janata Party Government was in power,
and the Congress Party—the united party—
was sitting on this side. What did we say
when Mr. Charan Singh dismissed nine
Governments and dissolved nine
Assemblies even without the Governor's
report? And Mr. Charan Singh did not
realise that the succeeding Government
would copy him. Mr. Zail Singh, for whom
I have great regard— he has been my best
friend in the political arena,—would, I
hope, look beyond his nose, beyond the
period-of—  this present Government To
be a politician is very easy today. In this
country we have many politicians. There is
no political activity, there is only political
manipulation. But a statesman looks to the
next generation while a politician looks to
the next election. I hope Mr. Zail Singh and
his leader would rise to the level of
statesmen. What has been done in Assam?
Twice a minority Government has been
installed on the people of Assam. It is an
insult to the people of Assam. Even the
earlier Government of Mrs. Taimur was a
minority Government, as Mr. Goswami put
it— from 7 to 43 all of a sudden an evolu-
tion took place. And that has been achieved,
that has been the achievement of the present
ruling party during its regime. By
encouraging defections you want to run a
party-based democracy in this country. The
trouble this country is facing today is
because of political immorality and political
education. You sow the wind and reap the
whirlwind. What is happening in Andhra
Pradesh? The tide has begun to turn. It is the
experience of all political parties in this
country. What the people of this country
need is not some party assuming power and
ruling; but the people need strength to
prevent the
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misuse of power. Alter 34 years we have
come to the point where we started as
when tie British were here. People are
losing faith, in the democratic norms or
the democratic philosophy of life. Are we
going to drive the people of his great
nation to such pitiable situations? I have
got before me a newspaper report saying
that before the Gogoi Government
resigned, the present Governor had given
an appointment after which he went off.
And lis plane had fo land at Tezpur
lecause of bad weather.

The members of the alliance were
actually in the Raj Bhavan. They did not
know where the Governor was. He had
given them an appointment in the Guest H
>use. The Governor was proelaimin, , he
was talking from the housetops that he will
not instal a minority Government. Yet for
65 days such a Government was there
without facirg the legislature. When the
legislature was called, the no-confidence
motion was there. And the Government
die; not face the no-confidence motion.
Here 1 blame the Janata Government. I
blame Shri Morarji Desai for not having
faced the voting on the no-confidence
motion. He should have replied to the
debate. He should have avowed the
country and its citizens to i now what is
what. The citizens are nore interested in
polity. It was a 'ery bad perform-Jance on
the part of Shri Morarji Desai. Now, the sa
me thing happened in Assam today. They
could have faced the no-coi fidence motion
so that the people could have known who
is who and where we are.

What is happening, Mr. Home Minis-
ter, to this country? We are destroying all
institutions. As you know, democracy
survives or democracy is preserved by
adherence  to certain  traditions,
conventions and norms. What are the
traditions, conventions and norms that we
are building up? We are simply be asting
and gloating that we are the largest
democracy. What is it that we have done
to build
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up democratic values? All these
democratic norms and values must be
institutionalised.

Where is the institution of Gover-' nor
now? You have demoted that institution.
You have destroyed the institution of
Governor. The framers of the Constitution,
before they completed finalisation of this
proposal, thought whether they should
recommend election of Governors. A team
went out to study this question. Ultimately
they came to the conclusion that Governors
may be appointed. When this power is given
to the Centre and when they misuse it, what
are the people to do? What people today
want is strength to prevent misuse of power.
That they do not have. Many hon. Members

on the other side are well-meaning
people.

They cannot raise their voice.

m

Assam is a national issue. Please do not
take it as a partisan matter. You cannot
solve Assam problem on party basis. Please
do not try to fish in troubled waters. If you
had given an opportunity to the alliance
which had demonstrated a strength of 63
members in a house of 118, that could ¢
have worked as an instrument or as a
medium for communication between the
people of Assam and the Government of
India. You have lost that opportunity.

Madam, Viee-Chairman, in our federal
structure the State Government i a shock
absorber People are bound to become
angry some time or Other. They become
angry with the establishment. When they
become angry with the establishment,
what should they do? Unless there is a
channel for avowing that angey to be
diminished, it may go under ground and
they will take to violence. Now you are
destroying that shock absorber in" your
democratic vehicle. And today the people
of Assam are against the Centre. You are
yourself using the State Government as a
negotiate-. as a mediator. Have you any
plan, to solve the Assam proVem except
calling their movement parochial and
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[Shri V. B. Raju] aep«u<ais..? uy
givuig the dog a bad name, you ao not
nave tue rigut to Jiaai-g it. it you do not
so*ve Uie Aasaiu proo”em, you Jtriow
wnat the Jrepercu&.iong wou-d be and
wnat its ramuu.ai.ious are. ao, wnat are
you going to do?

Whenever you are in jom, difficulty,
you cau some leauers oi the Opposition
for some gooay-goody iaik. Anyhow tnis
iy not the time tor me to go into tfte
Assam question and into its merits and
demerits. But about the behaviour of the
Governor and the institution of Governor,
1 have to say som<+>.hiug. He cals and
aiiow, a minority Government to function
for 65 days ar/fl he doe, not aiio,, the
alliance which has got 63 members to
assume power. How can we have faith in
the ruling party? i'hiz democratic
functioning will be a success and there
will be progres, in the country only when,
as 1 said the other day, you make the
Opposition realise that it 1is the
government in*  waiting. If the
Opposition fee's, if the Opposition parties
feel that the ruling party will make use of
all methods and means to prevent the
Opposition, even if it wing an election,
from coming to power, rraturaPy, it will
lose faith. I know that the difficulties in
this House also, Madam Vice-Chairman,
are because of the non-response to the
legitimate and constructive suggestions
coming from the Opposition. There is no
rapport at aU. After having been here for
twelve years or so. I now find that there
is a wide gulf between the Opposition
and the ruling wing. It shou'd not be so.
Democracy i not like that. Democracy
mean, discussion, debate and dialogue
and there must be rapport and
understanding. So without takirrg much
of the time, i would like to reiterate
myfeeiing; or giv, expression to my
views in a candid way, in a eforthright
way, that *his ru'ing oarty fihal' not
preside over he liquidation of democracy
and federalism in this country. In the two
ye’rs and two months of thig ruMn?
oartv'a t°nure. there hi ve bee, 14 times of
President's Rule ii 12 State and in two
States
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twice. It is a record. Prjsident Ruie for
14 tune, ni two years an two months!

SHRI HAREKRUSHNA MALLI
(Orissa): It i a sad record.

SHRI V. B. RAJU; So, p'ease tak note
o'x this fact. 1 am not speakirj from any
partisan angte. 1 know tha I do not have
an opportunity to expres my views; her, in
the future.  But will voice m, feeling
from outsidt This is actually stabbing
federalisn iw the country. You are
centralising the polity; you are actually
centra. Using the administrative powers;
yoi are centralising the economic powers
and you are centralising politica
patronage. This is the shortest cul for
the disintegration of the country. Don't
aPow the people of Assam to feel
alienated. Delhi j; not India; India ig
far and wide. = What  was wrong on
your part? You could have advised the
Governor  to ca'l the alliance and
form the government there. If they had
failed to do that, nobody would have b'
anted you and nobody wouM have fought
with you. So, the way the Governor
behaved is something bad.
(Interruptions). Madam, there is some
disturbance there on the treasury benches;
He is a Minister. (Interruptions).

SHRI SADASHIV BAGAITKAR
(Maharashtra); Madam, what is it that is
going on there? When the sneech is
going on, how can they disturb like this?

SHRI V. B. RAJU; This is how they
behave.

SHRI SADASHIV BAGAITKAR
Madam, thig is highlv objectionable. If
they have got something serious, they
carr «o ‘o the Lobbv and discuss it there
We ar« being disturbed here

SHRI V. B RAJU- Madam now I wiT
finish Now, Kerata and Assam a<-e two
"different things. W» have discuwd
Kera"a But le* not Assam b» ronroared
with Kerala NOW, in Assam a<? Mr r-
osronmi has correctly analysed, you
cannot have more than on. year of
President's Rule there.
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How are you going to tace ihe problem inr
iHoii A4.uJuow, u e ejections are due u* 1dd3
ieDiaary or beiore Marta. You can hav, one
more year. (Time bea rings) Therefore, you
have no p.an and yu have no programme
exjeptmg, actually, the programme ol cent
ahsing power, cemrausing actual y everything,
of doiug uiuxgs in an autocratic maimer. You
nav, no otner suggestion. What is it tnat you
are p'-uting up beiore Par ianuntv Now,
President's Rule meang Parliament should
assume responsibility. Farii iment feels why it
should assume the responsibility. Why should
not the Assembly be kept ahve and the
Opposition aliance given a chanje? A ready
you nave kept it for four years. Why was it
kepy auve for four years? In order to se, that
Congress (I) would be ab'e to form a govei
ament? You have made all the efforts Yo,
have tried defec ions. It has re; ched ,
saturation point. There are r.j othe, too's in
your hand to use (r misuse. (Time bell rinas):
And v hen you became so frustrated that you
carmot form a Congress(I) Gove' nment you
have taken this step. Ard it is not good. I am
sorry. I support the Resolution moved by Mr.
DineSh Goswami.

THE VICE-CHAIRMAN (DR.
(SHRIMATI) NAJMA HEPTULLA): Mr.
Bipinpal Das.

SHRI BIPINPAL DAS (Assam): Madam
Vice-Chairman, So far as Assam is concerned
two issues are ¥ involved. One a'le jation
against the Governor is that he installed a
minority governm* nt lad by Mr. Gogoi.
Madam, wiile speaking on the President's Ad
ress, I explained the circumstances in which the
Governor had to call upon Mr. Gogoi to form
the Ministry. Now, various figures have been
given. Mr. Goswami has said that the alliance
had a strength of 63, which has been quoted by
Mr. Raju. Let me give the exact ngure; which
were given by the Sneaker of ihe Assembly
him-se'f on the floor o the House where I was
present. W' at is the Alliance strength? Janata
27, CPM 11. CPT 6, RCPT 4. SUC 2, I ok Dal
1, BJP 1 and Congress-S 3; that makes only
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55, nut 63. I'nese are the figures given oy tne
bpeuKer of ihe Assembly beiore tne House,
xne*.eiore, the Alliance did not nave a clear
majority, and w tne circumstances, in wnich a
small group of seven or eight peopie were
undecided a; to wnom, they should support—
in such a situation and because there was a
growing demand from the people that intead
°f President's ru e, there shouid be a popular
Ministry, the Governor opted for one principle
that the sing e largest party shou'd form the
Government. This was not the fir t time that
this principle was followed. As fax back as i»
1952, a minortiy party was a lowed to form
government irf Keraa. It was allowed. When
only 12 Members... (Interruptions) Let me
cite another example of Madras and...
(Interruptions)

SHRI DINESH GOSWAMI; Was it the
largest party? (Interruptions) That is the
point. (Interruptions)

SHRI BIPINPAL DAS: In Kerala you

permitted 12... (Interruption®*) I quote an
instance. In Madras, when Mr.
Rajagopalachari first formed the Ministry in
the then State of Madras, the Congres, Party
did not have an absolute majority but the
Congress Party was the single largest party
in* the House. Shri Sri Prakasha was the
Governor at that time and he asked Rajaji.
with the single largest party, to form the
Ministry instead of Shri T. Prakasam from the
Opposition Alliance. These are the facta. An
alliance cannot be relied upon for a stable
government. He decided that let the single
largest party, Congress Party...
(Interruptions’)
Madam, it has been said that the Governor
should have tested the majority of Mr. Gogoi
before avowing him to form the Government.
In all humility, I would like to quote an
exampe. When the learned President asked
Mr. Charan Singh to form the Government in
Delhi, was it tested? No. The President said
that let the majority be tested in the 5 P.M.
House This is exactly what Mr. Prakash
Mehrotra said that Mr. Gogoi should
prove hia
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[Shri Blpinpai Das] majority in the
House. These are historical instances.
(Interruptions) The President said tha$
Mr. Charan Singh would prove his
majority on the floor of the House. He
did not expect him to prove his majority
then and there. The same example was
followed by Mr. Prakash Mehrotra in
Assam. After the 1'967 -elections, a
number of States hud the so-called
S.V.D. Governments or alliance
governments. Wfll anybody count as to
how many times the President's rule had
to be imposed between 1967 and 19727

Now, what was th, beauty about the
Assam alliance? The beauty of the Assam
alliance was that all the major parties said
that the, did not want to joint the
Government. The Janata said that they
would not join. The C.P.I, S.U.CI,
R:C:P;I;, CPM all said that they won't
joint the Government. They .aid that they
would support the Government from
outside. Now, how many Members did
Mr. Sinha have? He had ° Members of hig
own party, one from Lok Dal and perhaps
one Member was from B.J.P. How could
he have formed the Ministry with 5
Members only? Would that Ministry be a
stable Ministry? In those circumstances,
the Governor decided to ask Mr. Gogoi to
prove His majority before the House.

The second issue is as to what
happened later on. The complaint is that
the Assembly wa, called after two
months and four days or so. The
Assembly wag not called earlier for one
simple reason. The Vote on Accounts
was to come up before the Assembly.
The Planning Commission delayed
allocation fo, the State o'f Assam. For
this simple reason, the Assembly was
called not in February but in March.

What did I see in the Assembly? If
they really had an alliance in principle
and in true sense of the term, they would
have informed the Speakei- that there
was the alliance composed of these
parties “™1 so and so was their leader who
should be given his rightful place in tKe
House. But, Madam, that was *ot done.
They

of Assam

did not inform the Speaker about it. Each
party was given its respective seats. Who
occupied the seat of the Leader of the
Opposition? It was not Mr. Sharat
Chandra Sinha. It was Mr. Borbora who
occupied the seat of the Leader of the
Opposition and not Shri Sharat Chandra
Sinha. How can you ay that it was a tru,
alliance? It was a propaganda, it wa, a
slogan. If, to fact, they had formed an
alliance, the seat of the Leader of the
Opposition should have been occupied
by Mr. sharat Chandra Sinha. No, it was
"ot done. How can you say- °
(Interruptions)

THE  VICE-CHAIRMAN  (DR.
(SHRIMATI) NAJMA HEPTULLA): Why
don't you speak from yourj party's
time?

SHRI BIPINPAL DAS: Madam, Mr.
Goswami might like to know wha~ was
the strength of the Government side and
what was the strength of the

I alliance. When the House assembled, we
were not in majority. I have got the
figures. Congress (D had 46 Members
and not 43. P.T.C. which joined the
Ministry had 4. The Progressive
I P.T.C. Had#, Muslim League had 1
and Independents were 2. We were also
'55ina House of 118. Leave aside the
Speaker. Now, 117 remained out of
118. 119  were equally divided.
Seven Members stood in between.
Who were these seven Members?
Mr. Jogendra Nath Haza-rika, the ex-Chief
Minister said to Governor and also
publicly that under no circumstance, would
he support the Government led *y  Mr.
Sharat Chandra Sinha. He said, No. So
far as Congress (I) iy concerned, I would
negotiate.' And when he went on
negotiating, he brought a charter of
demands, some ten demands or (0, some
political issues, som, land issues etc. He
categorically said that lift would
never support Mr.  Sharat Chandra
Sinha as Chief Minister. Therefore,
there wag no question o'f these seven
going to that side  and increasing the
strength to 52. It was out of question.
The only question was whether they
would increase our strength to 62. It was
the only quo*-
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tion that remained and because our Chief
Minister cou d not accept some of
Hazarika's dem mds on principle, the
Chief Minister decided ultimately to
resign. What j; wrong in it? Tins happens
in a country like India, in a State like
Assam, in a situation like this s'ch
developments are quite natural. They do
take place. They will take place i 1 future
also. We should not b, scar »d about it.

Now, the question ha™ been asked:
Why the Assembl/ has been dissolved? In
such a si uvation. Madam, the Governor,
who ha”. been much maligned in this
House by some Members, tried twice to
'form the Government. Two time; he
failed because there was a small group of
Members, jome seven or eight or so, w
10 could not decide which side to gc
They made all kinds of dema! ds. The
albance strength went urto a limit. They
could not increas; by one more. In such a
situation, 1 >ie Governor thought that
even* if he hs d allowed some time for
another Mini; try to come in, that will
also remain .instable. Therefore, the best
democratic course open before him was
to ask these people to go back to the
people, the masses. That iy why the;
Assembly wag dissolved and he
recommended dissolution. He wanted the
Members of the Assembly to go back to
the people and come back vith a fresh
mandate so that a clear >n andate may be
there. so that the Ass* mbly may have a
clear cut major :y party and there may be
a stabh Government If the Governor, in
hi; wisdom, decides like that, can anyon j
accuse htm of undemocratic attitude or
approach? Madam, I don't think this can
be called, undemocratic. He followed
absolutely a  democratic  ptoceS",
according to his judgment, under the
circumstances. Artd ha followed some of
the precedents laid down by the earlier
Governor; or learnt by himself in similar
situations and, therefore.. .

SHRI HAREKRUSHNA MALLICK:
Untenable. "

SHRI DINISH GOSWAMI: God save
Indian democracy.
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SHRI BIPINPAL DAS: I have no time
but.. .

SHRI DINESH GOSWAML.... it is a
minority Government and it has been
proved in spite all the assertions by Mr.
Bipinpal Das.  (Interruptions)

SHRI BIPINPAL DAS: No, no.

SHRI DINESH GOSWAMI: Yes, yes.

SHRI BIPINPAL DAS; Please cheek
up my record, my speech which I made
on the Presidential Address. I said, the
Governor asked Mr. Gogoi to form the
Government. 1 also said exactly the same
words that it was now for Mr. Gogoi to
prove his majority. If he can prove, he
can stay. Otherwise, he has to go. Please
see the record. I said it. (Interruptions) 1
never mince matters. So far as
democracy is concerned.. .

SHRI HAREKRUSHNA MALLICK:
The Governor hag failed hi hi; duty. He
should be recoiled and impeached.

THE VICE-CHAIRMAN: [DR.
(SHRIMATI) NAJMA HEPTULLAJ:
We have very little time and as every-
body said it is a very important matter.
So, please do not disturb. When you
speak, they would not disturb. Let the
proceedings of the House go peacefully.

SHRI BIPINPAL DAS: Madam, so fat
a, democracy is concerned, my .mind is
absolutely clear, my conscience is clear.
I said on that day and I repeat it today
that the moment Mr. Gogoi checked that
he did not have the majority because he
could not compromise the position with
Mr. Hazarika, he resigned and he acted
democratically. This is my view.

One of the problems posed was: Can
we hold the election; within one year? I
don't understand why should anybody
feel on this day that in the next one year
we shall not be able to hold elections.
That means, do you come to the
conclusion that the problem of Assam
will not be allowed to be solved for more
than a year? Do you
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[Shri Bipjnpal Das] come to tnat
conclusion? I am an iwcomgjo-e opiums.. |
be'ieve now there win be pressurea from trie
people, uui.i Oii tae U0VciiKii>;iit and aiso
on the !eader, of the movement to com,; to a
sci-cmeat. And the settlement is coming very
soon. Once me settlement is arrived at the
question Of revision 0] electoral ,y]]; wiil not
take much time.

Madam, in conclusion, I want to say that

Lhis situation has been created by, I do not
want to add or use any unfavourable or
uncharitable adjective, the very pecu'iar
behaviour of some m3mber; of the A.ssemo.y,
which compelled the Governor to recommend
dissolution of the A.-isem-bly. <That is how
this situation was created in Assam. Most of
the common peop'e have welcomed the dis-
solution of the Assembly because of the
behaviour of some M.L.As, and they say, let
the peop'e be given a chance and an
opportunity to elect new members, give a fresh
mandate. This situation has been we'comed by
the general public of Assam and I hope that
this wi'l have an* effect on the Government
and this wil' have an effect on the leaders of
the movement also, and , settlement wit' be
arrived at. Onc, the settlement is arrived at
there cannot be any difficulty to have an
emotion in Assam. I do not share the
pessimistic view of Mr. Goswami or Mr. Raju,
what wi'l happen if el°ctions are not held in
one year? Why shouM you think so? Let us
put our head; together. Let Us advise the
people, let us create a situation, create a
c'imate so +hat the political protfem berfore
the State and the nation is solved a earlv as
possib'e and emotions become possible within
the time given by the Constitution.
Thank you ver, much. Madam THTC VTCE-
CHATBMAN TDR. (SH*"TMATT) NAJMA
HEPTULLA]: Mr. Biswa Goswami Mr Gos-
wami, there are two speakers fr"'m your partv
and the time allotted is seven minutes.

SHRT BTSWA GOSWAMI (Ass; m):
Madam, I alone will speak.
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Madam, Vice-Chairman, I support the
motion moved by onri Dinesh Goswami and
oppose the Resolution moved by hon. Home
Minister., Madam, the Constitution and other
democratic norms and conventions have beeh
flouted by the Governor of Assam. He has
acted like an agent of the ruling party than an
impartial head of the State. He has owered the
prastige of the high office of the Governor by
acting in a most partisan manner and throwing
t: the winds all democratic norms and
conventions.

Madam, after the resignation of Mr. K C.
Gogoi, the Governor should have invited the
I<3ft and democratic alliance to f rm the
Government The left and democratic alHance
has 63 members and on the date when the no
confidence motion was raised, 61 members
rose in their seats, thereby clearly proving that
the left and democratic alliance had a clear
majority in the House of 118. But the Go-
vernor instead of doing that suggested
dissolution of the Assembly listening to the
advice of the minority Government, whi"h
c™uld not even face the AssembV The
Governor in his Report to the President said:

"During the last four years, a large
number of MLAs have changed par'v
affiliations rtufte a f°w times. The present
strength of treasury benches and the
opnosit'on is more or less even in the
House. Smce the partv lovalles of a certain
number of the Member? are extremely
flexible, the exect majority of either the
ruling or the opposition narties is o little
consequence Thus with the oresent com-
position of the leg'slature, there is every
likelihood of horse trading, and. in my
opinion, there is no possibility of formation
of a stable Ministry in the State."

The Governor should have written in Ms
reo™rt that there is *io poas'bi-lit" of
formation of a Congress—I Ministrv in the
State of Assam. The Governor should know
who Mr. Gogoft
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is; he changed his affiliation twice; he
toppled the Asam Government led by Mrs.
Taimu ; he toppled the Janata Government,
and the Governor invited him to form the
Ministry, and he is now talking about
defections and lamenting on horst -trading.
I agree with Shri Dinesh C oswami when
he said that rather the fact of the matter is
otherwise, and that is because horse-trading
has failed in Assam, the Governor has recoi
amended the dis-so'utkAi of the Ass rnbly.
Horse-trading did not succeed it was tried,
and 63 members remained solidly behind
the Left and Demo- ratic alliance, and this
horse-trading tried by Mr. Gogoi and """
failed. Mqgrlam, what did the Governor do?
You will be surprised to know the manner
in which he acted in Assam. On the 16th of
November 1981, /"< Left and Democratic
Alla*ice staged its claim; the Governor
gave certain conditions to be fulfilled. Ani
the conditions were: You should have one
leader and a common pro *ramme. Then
deliberately he again put certain other
conditions: Other than the national parties,
other independent members aid regional
parties should give in writing their simport
to the Left and Democratic A liance. All
these conditions were fulfil'ed by the Left
and Democrati? alliance and a common
programme v. as submitted; Shri S. C.
Sinha was unanimously elected the leader,
and e/en the Governor T said oVi 12-1-1982
after making all the verifications: "You have
well made your case." The Governor
expressed his satisfaction afl ?r the
verification. He got the oroof that 63
members were with the Left and
Democratic Alliance. Still he did not invite
Mr. S. C. Sinha to form the Government.

Shri Bipinpal Das has raised the point
that major political parties were not
ty°n"™d  to " irticipate in the
Government. Tha' is not correct. Maior
nolitical p&rt'es wrote to the Governor
that they all were willing to participate in
the Government. The jovernor met one of
our party men bers Mr. Chakbhal
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Kayung—he met some members in-
dividually—and asked him whether he
was prepared to support Mr. K. C. Gogoi
if he is elested leader of the Congress
Legislature Party. Shri K. C. Gogoi was
not yet elected the leader and here is the
Governor who asked our party member
whether he will support congress—I
Ministry if Mv_ Gogoi wa; elected th,
leader If this is not true, let the Home
Minister deny it. Again, Mr. Chakbhal
Kayung wrote back to the Governor; it is
all on record. He wrote like this—I quote:

"I confirm my rep'y in the Negative
to your querry if I would support Shri
K. C. Gogoi".

The Governor acted like a Congress (I)
man, like a Congress (T) agent, and not
as an impartial administrator. This is what
has haopened After the claim of the left
and democratic alliance was proved, the
left and democratic alliance wanted to
meet the Governor. The Governor gave
them the time. He asked them to meet
him at 3 PM on 10th January, 1982. But
suddenly, the Governor absconded. Hi's
whereabouts w°re not known. He couM
not be conta"ted in the Raj Bhavan
Should this be the behaviour of a
Governor? We have got a Governor of
this type in Assam. He absconded.
Nobody knew where he was. Then, he
came back. Then, he stealthily arranged
the swearing-in ceremony of Mr. K C.
Gogo® When the left and democratic
alliance wanted to meet him. he gave
them interview in the circuit house and
not in the Raj Bhavan, because, in the Raj
Bhavan, preparations for the irwear-ftig-
in ceremony were going on. Under the
cover of darkness, Mr. Gogoi was
installed in the Ministry.

SHRI HAREKRUSHNA MALLICK:
Shame, Shame.

SHRT BISWA GOSWAMI: This Is
what the Governor did The Governor's
behaviour was like this. Now, the
Government ma-" #hink of conferring the
Padma Vibhushan title on him on the next
RepubMc Day, for his acting in this
maimer, to serve ttie
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[Shri Biswa Goswami] interests of the
ruling party. (Time-bcl\ rings) Madam. I
would take one or two minutes more.

Then, the Assembly has been dis
solved. This is an extraordinary step,
— which the Government has taken. If
they really want to solve the Assam

Problem, they would have preferred
the installation of the Opposition Mi
nistry, in this case, the left and de

mocratic  alliance would have helped
the Central Government in finding a
solution to the vexed problem of

foreign nationals. But they have dis
solved the Assembly. Actually, the Ileft
and democratic alliance had the maj
ority in the House. They; have trampl
ed under feet all  democratic norms
and conventions. They have gone
against the Constitution. Madam, sixty-
three Members of the Assam Assembly

submitted a memorandum to the
President, after the installation of
the K. C. Gogoi Ministry. But then,
Madam, even after that, even after
the attention of the President was

drawn, the Assembly has been dissol
ved. What happened? The Rajya Sabha
elections were due. Candidates filed

thier nominations and the scrutiny
was also held. As Mr. Goswami has
said, Assam is practically unrepresent
ed in Parliament. In the Lok Sabha,
twelve vacancies have to be
filled. Elections could not be
held. In the Rajya Sabha

also, two more Members would have
come, had the ejections been held. But
these elections to the Rajya

Sabha could not be held because the
Assembly has been dissolved. I do not
know when the elections will be held in
Assam. Elections cannot be held in
Assam until and unless the foreign
nationals issue i; solved. And I do not
think the Government is sincere in solving
the foreign nationals problem. (7ime bell
rings) Madam] will take just half a
minute. Had they been sincere, they would
not have raised new questions at the time
of negotiations with the movement
leaders. In the last round of tripartite
talks, Go-
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vernment came forward with the se
cret  policy instructions  circular.
Nobody knew what this circular was,
the secret policy instruction circular of
1965. Nobody knew it. Suddenly,
it came YP> the secret policy instruc

tions of 1965. 1 would Ilike to
quote, Madam, what the then
External Affairs Minister, Shri
Swaran  Singh, had said in

. the Lok Sabha , fti 1966. He said that no
person coming from East Pakistan after
Ist April, 1965, without valid travel
documents would be given Indian
Citizenship. This was the statement made
on the floor of the Lok Sabha. How can
the Government now say about the policy
instructions of 1965? So, I do not want to
go into details of those problems, j wish
that the solution is found out through ne-
gotiations. The negotiation is going to take
place again in the next month and I hope a
solution will be found to the satisfaction of
all. We want an amicable solution,
amicable settlement of the problem. We
ar, tired of this problem. Therefore, I do
not want to complicate the issue by raising
other points. We want that a solution is
found as early as possible.

With these words I oppose the Re-
solution moved by the hoVi. Home Mi-
nister and support the Motion moved by
Shri Dinesh Goswami.

o dorz fosy . (wwe wEw)
wYEarest arew Aneda mifzan, #
w1 AT § R owmv § e
et frar wew ¥ T oagw A
AU 97 1A FT ) UH FEEE 2
fezg Gara ¥ foodr < ga &
aga W) T IY F@ FT 04T 4T
Efsmam ® fgmeaa & aaw &
AAT 7@ FL AAT WMT  AAAT AT
W OB WIT WY T O qEE WA
o grare & wre fosg wEaee
@y gu wrAtEArr wrgafw AT
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arga W F O fEAawg fear g
Mz feE wofir 3 Sevde aiga
1 YEAATT vy ¥ fAr agt aod
wa), WX wm g 5 oage
wafed F=a 4 9 WA grena
# for & msr s Qe <@ @
¥ qaam § fo uF stedeguaa
wiEfaq %! uaige s ¥ fad
gz ¥ AT Fiwr v @A ¥
QAN g3T FoAAT gAIR
raF AT AEAAT ot ¥ Og | AT
# wgar wgwm f& s wa wa
w#f &Y @xTwEn w9 wrdt o v
Y gxeEar, “iE 3 gwErfar
Fradr & AT gag veA & g
aqaar & @ @ ot ¥mac @ A
< A3 FHT @ F@ A AW W
W ®T AWM G TW AT Hg A
TAFAIT AAU EH FE Al @A
g7 1 g ®@F § A1 ITRM FE
¥ uw oy ng v aga w1 faa
& i wiw & i ard@ w ArEq
faar 2, ag1 wiwr 4 T wW
A o@a F oawAT )R ;S § 41
T, a1 O grarw AF WA JR
gt agt faag sv & fodaee wa
T (Far arg @7 T FUeT a;
FAT A WA wr | T oq@r w
1983 &% TATT g1 WAy ar ag?
free dmre &) adiy g1 ad &
g d | & gudar g fg gz feafs
it ®F fr (72 dare & gl
ar Al & a1 5w e fietd
Feq wz & 1 wiw siaew i S0
giwmid & ww % FwAw (g A
=i | Argafear, § W aCE 74998
fearar =igm 5 q& @z @il
g 1978 Wi ag Wy & 9
AN WE 7 g ASE A AT A
o9 v H (a@ar g W WA F
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¥ wgoma § f& faar @ aquE
ety ¥ AYwarAi ¥ OTH o ¥
fad sraar mar 5 a2 g e fz
AR FOATT AT AT AN qg
Fia s @ & @ & afer w
My & 977 3G T a1 o wew
¥ WxT w9 1975 @ @E A7 q
uF agy FF A 7, fag A &
@I FZ owT g, ag v frar
qr fr fegeta Y ®tw AT gfaa
FY aviag T W00 79 fgegwna
T wwglvas &1 AV v@¥ T WY
agt ¥ wgAacr 1 AT ARl At
WA A AT ¥ g B gl
wE FiT gimas wyx ghagrai Wt
R %1 avgal ¥ fa¥ gevarw A w1
A qr gy M gt
% famie Tervara w7 7

o e m (Fagiv) : 1975
ot T AT AT TE | WA AT
1975 97 @Y, @8t A JW T IW
a7 #iTd |

ot deqr feey wit @@ A
T gary ¥ fag w1 % «df, =
M7 37 B T AT TAX ¥

#a  ay fody &1 919 w4 faar
§iat faw oF 9@ goE #
iz 7 & feaa agy wiw ¥ oY
ma awar @ fF gw awglvas
% g3 & 75 wifxa g, #fea fag
g ¥ W 4 omgfeaa F1 AFATH
oy & 3w aiz i T #zA 9
arr oz WAt @ 7 ggma Wi
¥ az w7 7 37 amw gl #_Y
# d5 & gar qE fear 97 #1
‘a%‘ﬂt‘l{a‘!ﬁ'ﬂlml-ﬂﬂ'{ﬁ
o a7 F W aAra g e
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& A1 qA gf wrealdi A fewe
7 idaT | g 4 IW AW W7 HY
sagfas &t #3 7 vt ¥ w7 w
FE T W OWAME X A A ?
w1 OMTY MITE W% HIEY 9% @8
B R E?war o g @ & A3
siE g oo

ot fex s @t @ ww @A
4257 Tienq qaas Gw fEar oar
ar s F0 fem a0 ?oseT a0
1 T AT UFIET wLORAL ..
(Fea)

ot gz feey <ot @ qigafea
grew Y7047 arfga, agh 9F 19
oF @t &, wB dar qifaEsa
qrfeat ar Faegia are a1 o7 g &
F AaATAT ¥ IET AT | g FEA
¥ fv fedt a7 ¥ a@w & 91
qET w1 {targy fear s 0 F
AWM 9% AMgT § TF gEOA ¥ A9
FH § ATC TG F OB HARATE
% &) Gar w0 § fv 7 a@t
§¢ TLad FoFT FOAT TET 41
w4 AF AFUAT TG 9V & 4@ vLT
A a9 [qewE §1 YA g, a9 &%
o1 9% & (947 agt o7 g8 A@e
®r feati v e ad g @ 3 fa
239 AR HE @F T a1 AF §)
CTE e T o TIT 97 q;fq'p:r;
¥ d W au faewe § my oM
qar a9 7@t o7 fpw dar w5y ?
W @ idl § aay gar g
TAT gY A § @y qer W
g gt # [T <y & fau se
UE B9 F W T famey 3 ¥ fav

Q0 oo ¥ g ) agwar g
Fager TARE LT 1 q0A, TR
Tl W fEe g @w AT

L]
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aalh Faqr AT IR TR ‘rrmﬂ

WA FA OBL @07 qE T gAX
wz 6 wrgy, wiqiy ﬁf’{gﬂﬁ'
T aezd § qrEw F fag owaw
F AT AT § I g7 & wfaw
gH FaAT A

SHRI BIPINPAL DAS: I take ob-
jection t, that. Assam is already s part of
the mainstream of India.

o qe17 fy oot @ wag #
AT AIa F1 AIY| 79g § qAGE-
Wiy W3 ®F TAT | WL FEA FT

w3ida 4% % % wEw %) 9T A
§ MEy F fao s oA Rt T
g9 A% A AEE F1 Fa 70 &
IAF A9 AT *9 #1 IEA @ |
Wr 537 B wAwd ag & fo @R
A F T g, TE Twa wy
qIAT 7l AR AT EECIIE T £ |
g FIFH U AT AAF® aw
fg-gears ow & | zafaq waw &
39 @M A "A AE I ame &l
FATTE T AT L | W7 AT
qfaign =qr Are wO° a9 qQ
F g gewT mw qa g @ &
grad § fF oaw fgmiw 41 @3
THIA F AT 7S Ag| €0 | gAfET
g4 WiTT ¥ Fa T Tige
Rer #T Qwa1 w1 wa e Tigw v

ATTH T GAEATFT FT TV &
faa 0 FeaFwrs &1 ar 2 g9 # w2
Gl ST g Fal € @ wa gw
TH WAX 4T §X WA B wwAE
g AWT | MFH F ARG WK
w37 { qyl AT § A1 v wwan §
mmaﬁqmimﬂﬁfma‘mm@
AT 7 AWM AraW TwE
TR&l aged & aF AW A9
F_eE W@t g 1 T9T wway
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g fmogo T4 w9a & M AR
TFY 7EX @7 & qAr § A Y
a#in ¥ o8 Tl orEA OIFEA
qm, ITA A Ry A @ F )
g AN 73 43T & 3a FA §
@ o3I TIA W F 0 F AR
Wy U G AAN 4 M ;WA
9 X 4 9y IT A A7 | AHA
ap T wrae 4 fgw ® wE4r
RBITT (BT o) q0qr AT A IR
AF Fmr o owr g T ORM AT
RIERT gA AZ w7 A1 qwA §
& 13 w4 w0 gy § f@ o
T NA F NRAIIE AAW F
g7 F FA99 ¥ AT T A
Fww woar afzgg 1 g wawm &
ami &1 TAAin frmr i e
YT T IT &7 A 490 & I
Wew 1 771 3 TRV F 1 g7 ITAY
aat § orif woar Sfgy M W
T ATT T35 F A0 AW F 0P
a7 R TTw T F @A
3B 91§ T s af 70 I [T
A F R TN LN TR
i fo —

AF I® 7 FH AW AW ;W
Ry g2 § At #1gm g

gAY A MWW I FZF F(4q,
qafe & A Wy 0T g
oA T AT 7w FITE FrATA
AP ) AT 97 FRT IJWAX
BAa ¥ I RTIG I ITE
T IF IT X 13T TA HAT
F3ar 9 waT ¥ gar o
g ¥ rgnva wraa & A
wits fag gaaaqs go agy ¥7
W E AT g aF gq AT W
LEECHIRE B U P A £ L AR Tl
gwrfewr @@ T vy a7g & =g,
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gaifewr g & azfeg ag §
gy Hifaw gar, garfra goai7 §
feg av8 & OF g7 335 §1o1 7871 7
o gr@a § faam gaw w1 S04
@l g ar f 7t 97 ¥ w7 M|
seIRwT fam s IEF @y
g ¥ A FHr OBNAT BT WY
faga f& Farafes 18 woemrd
F afey fredp fad o ogo & F
Frg afg | F wavEmT WA
AT ITGAT HETIH B Fa1 §
f gegia azr dwrem ¥ g9 wEd
I AW aw™WE I £ 1 WiF
7 9% ) g & = @A *
Tig dz% s g & (o gl 3w
A% § fagsy o @9 93
F qq FA § AFT A AT
agar § gafqg & sqpzr ama Ad
W AfFT AT TET FgA TFa
fe g0 € @ wgafggam & 7o
qaigd &1 2@ faq swg #§ om
T &1 & Fuv o7 27T ¥ a9g
¥ fgegears | waAlaar 1 T
vz, fggeard st wends
TFAT T | GAEATT & FAA qAAl
F AFTOA WA fowF gw FET
g7 qv g7 ¥ qF afgerz WA
ueir & Ta¥ gw  NwHET &1
w7 daife w8 3 QU ave ¥
afe w741 g WIT g vl
g f& =9 =wwmw # W
feqfa & sad sag@r wom w@yY
ga f&7 oF as wraie aiw 97
qFgz F) V6 9HGT B Faad A
qNiAAIT, YFATIN wr< aqu e
F AFAZ E |

o Wi AT (457 SAW)
FIAFETR AZEA1, s a1 faadr
foa1 % % %1 & ¥H 97 U®
W AT WAl gAl | WAL Wi
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[zro W€ wgiHi7)

& g Jqrwaa F0 f9ar w9 £ @
asar ar agas § fwad faar 7w
grAla fya M 3¢ 43 § Awaz
F <@ w7 5 ) & 395 3T W
APe AT W ) AfET FE
AT Fg ANT F AFAE U
&t B, ..

SHRI BIPINPAL DASS: That is what
the British Prime Minister said the other
day.

o Aré R T FET FY AL
gy &1 @ & 5 fafzm  wrEw-
fafreax & afefedz e mar 379

st fafea are ame @ oW wfe-
fedz @twa & #1E AMET  aTIE
< # at ag afefede g1 smar 2

v wi§ wgrae o oW faEr
T afzfedz ) :

o fafer am aw oW owr Adr
ﬁma ﬁ W q’ﬁ ﬁT?-l'T % |
(wmzar)

Mo wrd HHEL AT Al qaq-
Wz & W gEE AfeZ W FY @
g

a fafgram g 0 & T @<
@ g gt fggram & Saar @
SR A

I wrf AFIFIT ;. WORT AT
et g% wizfpdz 23, #rf o g
gfzfrdrz 7 2, fafow waddz @fe-
fe¥z 2 2, wa afwa @@gqT (w5 §
a@ Ar gy afsgq 7 @ aklioz
T/ AT AW & o A

F fow s= ®w s fe fEaR
A% AW A ATHaAATE) B FT FAHT

HwaY e ghasEg (I
waw) : W g ag & o ?

T wrd wgrE 7 fgrred
a1 wwt § afwa et g F
AT gW WYAr wrEl 9T 9@ @iy
FTF FE A AL AT ATZATE w@AT
fearé fear, &7 & s7 gar &
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0 o wa & frogwd
grEre w13 equE & Wi
W AREATH § FAT a<h AT A
N oEw g ARl FEAA g )
sfEe w7 gAY aoET ¥ oar w&
awg & e owary foedfr & s @3
gu Afae AR T FEAl TEAr
tfrfet i garddfr adi & &%
TEF 9T JATA A AT AR | WY
Fee wdm & wey WAt 7 vy for 5

“my failure is complete; it is tofal”.. .

AT gR A Wt & aum fran, wew
o & wifefede T EA E @1 3
T g ¥ AR TgAr ArEC &
gwT afefehz gaaar agar ar ¥@
W ¥ AT g3 Hfea & owoamw
sl g

gadty ¥ fearr § gedar
(ot ®ov Ara W) RO
ITARTSAA  HATLAT, ATTT0G 57 ATE
AgER 7 3y & s oAw F g
q@ ¥ gz v F agarT?

o, wef owgEw o omae wE
wdrs faa w1 g9 A & g qdy
o e fr 91 S osEr A
iz fFar v § 39F gar @EF ar
NELAT FH IEF g4 FC A )
W wEr 7 faer ar gaer @ §
qar g o1 F o7 & ¥ W
g afer & = aw At g
W Fg FAT U, Ty AT B I
9 ¥ AwE A 979 T2 7@ A8
am@r; i g sl o w1
w faat 7 3a- 7w wwEr v
& w srrRr aft ar faam & A
FMBN @7 |

9Gg WRIRAT 4g IOC 9IW #
arg 8, fredt &t arr & afsa wiw
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afeq wwm # 99 I AF A5
e WAl 9wq @ 4g sfaww @
F oAz Y 1979 F W @ W@ 2
Fa+1 foa o & sfeg sz @it
T ¢ AT IOE ATEH 497 AL T @
g 0F wawmw W ooH W W W

W g A7 7 W g8 & Araarl

G
9 HATEA W ATHA
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[ wio 77 ]

W Ag AN Avmar F AW ¥ @
gl afer @ am aT T @ fE
ag feamr ams & 1 ag feaar g
™= FF AT FF 957 7 (994
) d3t) |

ITAATAA  WarEm, § 418 &
WA @ T 0 (S1AAne) ..
ogst  wrg T oaft frard
| F IHFT FTISF 37 A0
aH A9 AT §, A wS g%
agr qT HEA FT @ ATTHR
q AT HE T E )

d & g

8 -

oy

!W
sraft 3w wafrar  (FaEw
w) : m owm R &5 awed
qf ot 3 qF Fganze, F o
WYY §E% HEr g 99F WA
a F¢ awa g 5 oag 30 6w
| HRT ATHT WITEr q3AT 90§
W W oeEwT .. (v4aam)

w w§ wgdrc : Atz A
amdr gt @Iy aft FAE g
aqF agt  FEIr v ..

FTIRUAA [TV, (WHAT) ATHAT
guqEwi] = ST Td FE Ty

T T § FF ATA | ATIHI
UG EL G U O

1 WrE ROFAIT : 9 ST T3 TEIT
faar @, om0t fgey H 8 aw A
TN | wF IET ST W WAC H9A
Jar WY wwedy frava v W
fam wr & @A A& AT HfFc. |
(ewararr)

sear 1% wegan 0 & qg  wg
& way @ifar gg @1t ¥,
(srzar)

of Assam
IFAqEEI [T ( qArAAr)  ATeRT
gwet | W woAT @ S |

o Wi WOAT : T AW
7Ef @ wE JIOAAT, ATERIRA A
e @a gfar & arer gt &t
gigwe fas =t gad & g
FT OF AGT AT N 3 AT g AT
o9% g FET A1, gAT Z 9AF
drar TE A T A g AT 4@y
&\ wErEm, W oA ¥ WEr
wgw oAm & g, frgsr fer gg
qer wfmi srgw, wwEdaw, A@i|
AW WX WO W AT qar WK
at ®myt WA Fw faAt # arer
awt & 4 Frar fzard A 2, 9w
g AT WITHT FIE WIAT A WA
... (sagary) ... =y afax,
ag MFaa &1 qfcar 7 @y ¥
g AT WYX THTF 2F 19 FH19f 99
Z @ &... (s0@end) Wy wrow A
& a8 awdt.. . ¥ fgaaw § orf
g1

IuaqeRA (I Ho|n) Al
g 0 IOT ST IART A AN
fifoqe, awg w7 )

sl 3ar wedA ;A wEE
Y FL )

FggwTerE (=1 HraAT) A
Bagen]: & WOt AT FF T E IR
Fga A

You finish your Bhashan

o, Wt wIET o EwaRq
gupre fgaraa & & o gfamwm g
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7, 39 a@ F AHCE A F AT 97
qT F OFE TR FAT AE AG
AT fF FE AT 9EF F AL
FTE?

IraAEAR (20 (WWAT) A

gagesti] : Wiy wraw A wOw
o wr§ wgEiT : fgaram A
15 S (zxaam)

Fraqcaq [T (HAAIT) KIARI

gageat] © WM AT A1 FfEU
Let us go to Assam, Forget about
Himachal Pradesh.

Tre WIS HeTET® : HIE.A FT A

72 & Z f& wem ¥ zasr fear
gt gz £ fF 119 ¥ 7 40 ¥EAT
st avg & a7 997 FF, AT
IFEE FE T FE 47 7 R
Iq 9T HANT HIET A4 A% AT Al
FJAAT TE. AT TORIT FET AT AFAT |
fagqma Tar w1 9T F7 f3ar @A
A1 geT AfAat ®1 A 7 W7 A
F g agr qwenr @ & ey
aaawz ¢ fwaar 1 s ¥ fawew
T OFT 4qifqe, w3 aw A
AT # AzwA A 3 7 ardr Ad wA
ATA | ATI TR B o
faqr a1 =% 17 0 47 |Iv W
fe g1 7 ¥ 27 s2W wifadr
¥ ag fwar & § ow a5 fidm
FT FIE FT W E

One of her ruaster acts as Chief Minister of
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retired politicians. According to the informed
sources, she signed the appointment letter on
26th June. T'ne next thing she did was to pass
a number of orders as Chairman the very same
day before flying to Delhi to consult the party
high command about the fate of her 205-day
old Ministry. The sources say, Taimur gave
'herself a Rs. 500 pay hike and sanctioned
herself a new official car in the official order
appointing herself as Chairman"

oAl E A9EIE dgW, 9% F
ger ®AT wgramr F &gt 9w frar
wifady o, 99 T wrEw A A
AT T AT | OF AT WL FEAT
AMZAT F, AZ AT AT FFT AT 712
fr. ..

SHRI BIPINPAL DAS: Did you check up
thig report, whether it was true or not?

DR. BHAI MAHAVIR: I do not 'have to
check up. It iy for you to contradict if it is
wrong. I am quoting the source. This journal is
the ON LOOKER. It is not my journal. If it i
wrong, you are there to contradict it. If you
want, [ will add something more:

"There were reports that even after resigning
the job, even months after that, she still
continued to order about people with instruc-
tion. She holds Governments facilities also
which she hold as Chief Minister."

wardar, @ a7 wr & o
EIEe 97 a7 Fy7 vty awegr & wroor
AZ AT T ET 7ET & AT 7 AT 3T
T A gU A7 WA o7 AT AT WA
# f& Fasr &9 gamar ST 1 Y
T WEEAl, % IFETm 2, A
A g @ oag |44 ot sawr Ad
a‘r*‘mmhmaqwr

Assad, t'ne last one, was for Mrs. Taimur to

appoint herself as the Chairman of the
Assam Khadi and Village Ind istries
Board, a post widely conside ed as
sinecure for

36 RS—6.
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[Dr. Bhai Mahavir]
gl @&AT 2 A7 W H 441 Agl &l

femdsz, TR T OF GEAL AL
3(1) (5) Rols/Elect./79/4620, from the
Chief Electoral Officer, Rajasthan,
Jaipur, t, the Electoral Eegistration
Officer, SDM, Bhinmal, Jaipur, dated 13-
10-79.

"I am enclosing herewith a list of the Pak
refugee, residing in Bhinmal Assembly
Constituency in different areas. The list
gives the names of the heads of families.
The families at serial numbers 3, 4, 66 to
69 have already obtained the certificate
of Indian citizenship and rightly enrolled
in the electoral rolls, the rest of the
persons are said to be not in possession
of any citizenship rights in India, and
hence their families, if enrolled, i, the
present draft electoral rolls of Bhinmal
Assembly ConsUtuency are to be struck
off by you after inquiry of thig that they
are not citizen, of India. Action taken
may kindly be intimated immediately.
Depuly Chief Election Officer."

O

HRIEAT, HIvAsr #1 wresfewid
0 W AT f1 feawa ami oW
TE 2, W T OWIHE &1 TAAT @i
T | IHE A% IAFT W7 FIAT
¢, A AR @O qrAd vEw, fawd
W7 @B H qEE, aifaw G S,
g 79 HATA A2 T AT HEA F
a7, L (W)

IGHATELE [T (swAT) FwwT
ERGE1] ¢ TAT AT FAT HTAT HTHO
W FT A, A AFAT EET
(e )

0. WE WETT | A1fF At
EIlE G AT E, W0 &l
fow av favara 2, wovey weqafagi
O Fww o ¥ WA gf
w1 @ifaw fF 3w dow

1

e
T
L]
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F fF T o1 WA £, wEE W
&= s T sy 4t 97 wE H
AT OETHT BT AT WY WA 307
ATET ATAN—Taq FY A, Fvar 7y 1,
At SeED AT, T wrewr wiEvar
ST WA A AT 9€ W
gl T SAT 9T 2, FAT gWE IO
H, A & qA 4w T fag

AN T qAFA |
T WAL & " § HAl
A & T W™ W A s

97T ¥ o1 e fzar mar 2
gl

EZIEs
THHT AWAA FIAT

SHRI BIJOY KRISHNA HANDIQUE
(Assam): Madam Vice-Chairman, I rise to
support the Statutory Resolution moved by the
honourable Home Minister. It is not only today
but very often it has been stated in the House
that both Congress-I Ministries of Assam, one
led by Mrs. Anwara Taimur and the other by Mr.
Keshav C'nandra Gogoi, were minority Gov-

ernments. I rais, *™ point because I find there

is a method behind stating this half truth
leaving a number of missing links in the whole
chain of events, secondly, this complaint if
very conveniently made. What I mean is that
sometimes this com-"*" plaint is heard,
sometimes not heard, depending upon the
occasion as it sui's them. The honourable

Member Mr. Bipinpal Das cited cases about 30

to 32 year, ago. Public memory is proverbially

short and for some it is quite a job to brush up

their memory. I do no', want to go that far. I

want to go back to the recent history. I want to

lead you back to the time when the present

Assam  Assembly, now dissolved, was

constituted and its first Ministry, the first

Janata Ministry was formed in 1978, Unless

you know the salient features, you cannot

objectively  assess the  Ministry-making
exercise done in these last ' four years.

From the very beginning
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you will notice things got off to a wrong
start. In ; House of 126 members, in the
General Elections of 1978 the Janata
secured 51 seats. I would like Mr.
Goswaini to check. The Janata secured M
seats, a case of clear minority, lien four
member of Tribal Council j( ined them
making the tally 55, that is, still short of 9
members to get i bare majority in a House
of 126, needing 64. Then the most
interesting drama of defections started.
Now <8i« allegation of defection is made
against us. But if they remember
correctly, the drama of defections dates
back to 1978, t'he drama f°' the first time
enacted ir. Assam politics. We never
heard of defections earliej The craze to
form Governments bj any means was so
overpowering £hi t it had thrown baits to
5 iridependei t members. I am quoting
from tn record. If anyone wants to
challenge, they might. Baits were thrown
to J Lve independent members and before
these five members formally joined them,
the Janata Government in Assam came
into existence which was still short of
four members to secure a bare majority in
a House of 126. Then the left parties,
particularly the CPM and the RCPI came
to their rescue because the Ministry was
si ort of its requisite strength to clai 1 a
bare majority in the House. Tb y decided
to support the Janata Mini ;try to keep
them in the saddle and t > support it in a
crisis. This fact is sig) ificant and we shall
revert to it in tl e course of discussion.

In the meanti ae two more members of
the Congress Party led by Shri
Brahmananda Ileddy were bagged and
that is hov, the drama of defection
continued. Yet the Ministry was just
short of two members to get a bare
majority. A minority Government—if we
co aid call it , minority Government:—
wa; installed in 1978. Thig Ministry foil i,
17 months.

And there came Ministry formed by
the breakaway group of the Janata
Party—called tie Assam Janata. How
many members were there at that time?
Would you believe, Madam,
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that there were just 18 members in a
House of 123 members because by that
time two members were dead and one
member was unseated. The old story was
repeated with the support of 23 members
belonging to the Congress led by Shri
Devraj Urs, 6 members from the CPI and
8 members from the Congress (I). This
Ministry was just in office for three
months.

One hon. Member who is not present
here now—I would not name him—
ridiculed the Gogoi Ministry for not
facing the Assembly. I do not know
whether he is aware that this is not the
first instance of such a thing happening.
What happened to the Charan Singh
Government of which hig own party was
a partner? They did not face the
Parliament.

Then came th, Congress (I) Ministry
heade*- by Mrs. Taimur with 50
members plus 2 associate members plus
> Plane Tribal Council members who
were partners of the Janata Ministry.
They had thu;, 56 members. The Ileft
parties consisting of CPM, the CPI the
RCPI and the JCCI declared that they
were neither for the Ministry nor against
it. Their number was twenty-three.
Madam, in such a situation is there
anything wrong to expect , workable
majority in the House so a; to allow the
democratic process to go on? Besides,
there was the Constitutional obligation
that we cannot have the President's rule
beyond one year. This Ministry came into
being or was formed on the eve of the
expiry of that period. It was just because
of the intention of avoiding Constitu-
tional complications that ™y arise. In the
Assembly this Ministry survived a 'no
confidence' motion which many hon.
Members have failed to mention. It
defeated the 'mo confidence motion by a
margin of ten votes. Not only that, there
were as many as six divisions resulting in
the same voting pattern. Every time there
was a difference of ten votes. After seven
months the CPI and other left parties
decided to oppose the
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Ministry and I do agree that some memberg
also left our party. And the Ministry fell. Then
t'he recent Congress Ministry headed by Mr.
Gogoi was formed. It fell recently. It was said
here that the opposition alliance claiming 63
members was ignored. Madam, the
honourable Member, Mr. Bipinpal Das, made
it very clear that t'ney did not have that figure.
What happened actually? At the time of the
formation of the Ministry, when Mr. Gogoi
furnished a list of 63 members, they also said
that they had a list of equal number. How
could it he possible. It is simple arithmetic,
nay, it is an impossible arithmetic. 63
members signed, as it was called, a memoran-
dum. ...

THE VICE-CHAIRMAN [DR.
(SHRIMATI) NAJMA HEPTULLA]: Mr.
Handique, I have to interrupt you now. We
have o, the agenda an item for 6 o'clock, that
is, a statement to be made by the Minister of
State for Home Affairs, Shri Laskar. So, he
will make 1&e statement now and then the
discussion will continue. You can speak after
the Minister makes the statement. Yes, Mr.
Laskar.

STATEMENT BY MINISTER

ATTACK ON Us CONSULATE GINIHAL'S
OFFICE IN BOMBAY ON T:1 25T; MARC: 1982.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): Madam, I had
made a suo-motu statement in this House on
26th March, 1982, regarding the attack on
U.S. Consulage General's Office on 25th
March, 1982. Some further reports have been
received in the matter from the Government
of Maharashtra. According to information
furnished by the State Government 4 persons
went to the U.S. Consul General's Office at
Bombay nt ahout 4.45 P.M. o, 25th
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March, 1982 and asked for some import-
export forms. When told that no such forms
were available, one of the persons started
attacking the Security Supervisor witjh plastic
containers with lighted wicks. Another person
took out similar container and rushed towards
main door of Consul General's Residence. The
Security Supervisor kicked out the container
and closed i'he door of Consul General's Resi-
dence? The Security Supervisor called the
police on guard duty. In the meantime, the
miscreants escaped from Reception Room of
the Consulate and asked their
companions to

I join them. 40 other persons joined them and

j

started breaking window-panes of parked cars
arid threw plastic containers, containing
petrol, inside the cars. 4 cars were burnt and 7
were damaged. They also damaged furniture,
flower pot; and window-panes of  the
building. The police

guard on duty opened fire to disperse
the miscreants. As a result of firing,
one person named Shailesh Rajaram
Pawar, who i; reported to be an active
member of 'Hindu Ek'a  Andolan',
was  killed. The  miscreants threw
leaflets purporting  to have
been issued by an organisation called Azad
Hind Sena. No official of the Consulate was
injured. The police have registered a case
under IPC and Indian Explosives Subs'ances
Act in this connection. 34 persons including
the leader of the miscreant, have been arrested
so far. The case is under investigation.

Preliminary inquiries made by State
authorities 'nave revealed that the leader of
the group Shri Digamber alias Bandu
Shantaram Shingare formed an organisation
known as Azad Hind Sena at Bombay last
year. During preliminary enquiries he has
admitted that "he wanted publicity for his
organisation. Further detailed inquiries are
being made in this regard by the S'ate
authorities.

The Government of Maharashtra
have assured the U.S. Consul General
at Bombay of full protection. They
have taken adequate measures in this
regard.



